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Betyeen -

L.Vasantha Rao
«eesApplicant

And {
1. Union of Ipdid,
representad by General flanager,
5.C.Railway, Rail Nilayam,
Sac 'bad. f

2. Sr.0ivisignall Personnel Ufficer,

S.C.Railuay,'Uijayauada.

3. Sr.DiuisionaL Electrical Enginser,
5.C.Railuay, |Vijayauwada.

w :

|

Counsel for the{ﬁpplicant

. ssRespondents

: . Shri G.Ramachandra R

Ccunsel for the,Respundents Shri N.R.Devaraj, SC

I

{

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)

CORAM :

i
(Orders p%r Hon'ble Shri R.Rangarajan, Member (

Heard 5Sri ?.Ramachandra Rao, counsel for the app
J

S5ri N.R.Devaralj, standing counsel for Railuays.

I .
2. The applicant was appointed as Khalasi in Train

Wing on 11.7.%0. Ha was later promoted as Khalasi-H

|
by office order No.PEC/106/1990 issued by Respondent

i
stated that hé had already given option to work in H
1
side. There?ére he was not asked to submit any
!
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pption in this connection, Some of the ﬁhalasis who are

also trade tested for promotion to Khalasi Helpers were given
optioné to chooée gither Train Light Wing or Power Lighting
Yingh or Isolat%d categorias on 4,4,96 by order @t Angexure-111.

On 10-4-95 the applicant made regresentation (Anmxuze-IV)

for change of cétegory from Power Lighting side to Trgin Lighting

| :
side revoking his earlier option. Hs further submittgd another

representation bt.3.7.96 (annexure-~V) and 14-7-96 (Anpexure-Vil)
|

for permiting h'im for opting for Train Lighting side rsvoking
)
his sarlier cptinn;but tho se representations were not{ replied.

In the meantimg by the impugned order No.B/P 534/11/Vol.1D

. } "
dt 27-6-96 (Rnﬁexure-UI), the applicant was posted td Pouer
|

Lighting side #met kRaRsREEx@d k@ as per his earlier gption.
I

i

3. Aggrigved by the above, he has filed this 0lA. for

setting aside the impugnsd order dt,.27-5-56 and for g conse-
i ‘

guential direction to post him in the Train Lighting) side as
i

per the representations referred to above.
i

s The cbntentions and the prayst in this 0.A.[are sams
I

as the contentions and prayer in OA 909/96 (V.Shobapadri Vs.

Railuays). Ifl view of the above, there is no need tpo give any
!dfﬁer
other directi?n/than what was given in OA 909/96, wHich uas

disposed of DA 30-7-96. In the result, the following dirsc-
1
|
tion isg given!:-
1
_© "Ths impugned order No.B/F 534/11/
Vol.10, cdt.27.5.96 is suspended.
The representation of the applicant
referred to above should be disposed
of in accordance with the rules and

the applicant should be informed of

@»\ cesada
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admission stage,

avl/

| - - 3 =

the samg after disposal of the representation

Therea?%er the respondents may take steps to

|
re-issue the order transfering him either to

powver lighting side or te train lighting side
Till such time the representations are dispog
ngandlthe.applicant is informed of the sams,
Tpair

he sho%ld be allouwsd to continue in the

lightihg side as Knalasi Helper."

.! |

The Original Application is ordered accordingly 4
| : |

:itsglf. No order as to costs.
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(2 ,RANGAR AJAN
Member  (A)
Dated: 31st July, 13596.
\ Oictated in dpen Court.
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oedas

0.A.ND,911/96

Copy to:

1.

2.

3.

4,

S,

Tha General Manager,
Sguth Central Ralluay,
Railnilayam,
Secunderabad.

Senier Divisional Personnel DOFficer,
Seuth Central Railway,
\ijayawada.

Sanior Divisional Slectrical anlneer,,
Seuth Central Railuay,
vijayavada,

One copy to Mr.G.Ramachandra qam, Adwscate,

" CAT, Hyderabad.

One copy to Mr.N.R.Devraj, 3r«CG3C,
CAT,Hyderabad.

One eopy to Library,CAT,Hyderabad,

' Onz duplicate copy.

YLKR




Y

B ol
p

' TYPED 8Y . CHECKED 8Y
COMPARED BY APRROVED BY

THE CENTR4L ﬂDMINISTP'TIU: TRIBUNAL
. HYDERWB&D BENCH ”YDHH 25 ) /«ﬁL?

THE HON'BLE 3HRI R.R:NGAZE JAN: M{A )

gnlre o

g Wt
e

DATED:. 3] %

RD R/JJ]CTMENT )
HZL/RACP LD, .

9/// % |

CADMRTTED A0 INTERIM DIRZETIONS IS3UID

DISMIS
BISMIS

BED .
2D AS YITHIRAGN

CRDERZD/REIF=EFZN. ——
NUlDRdKi RS TO COST

YLKR . II COURT






